s

I THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERARAD BENCH
AT ITYDERABAD.

0.2.10, 892 of 1595,

Betwean . _ Dated: 15,12,1995,

G.Narasinga_Raol R e Appliceant

and

1, Flag Cfficer, Cemmanding in Chief, Egstern Naval Cemzand,
taval Base, Visakhapatnam,

2. Admirsl Superintendent, Waval Deckyard, ViSakhapatnam.

sae Respsndents

Counsel fer the aApplicsant : sri. S.Kishere

Ceunsel fer the Respendents : Sri. N.R.Devaraj, Sr. CGSC.

CORAM®

Hen'ble Kr. R.Rangarejan, Administrative Member
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0.A.N0.899/95, R Date; 15.12.95,

JUDGMENT

I 'as per Hon'ble Sri R.Rangarajan, Member(Administrative) X

Heard Sri S.Kishore, learned counsel for the applicant
and 3ri N.R.Devaraj, le=arned Standing Counsel for the res-

,pondents,

2. The applicant herein is the son of late Sri G.
Ammulu who was engaged as unskilled casual labour with
effect from 4,3.1935, He expired on 12,6,1991 after
putting a casual service of over six years. A& the time

of his death he left behind him his wife, 3 sons (applicant
is one of the 3 sons) and one daughter. The widow of the
deceased received a sum of Rs.45,549%/~- as terminal benefits
and a sum of Rs.375/« plus relief was granted to her as

monthly pension,

3. The widow of the ex-employee applied for employ=-
ment assistance for the applicant herein by her represen-
. tations dt. 10.7.1991, 18,7,1931 '‘and 5.8,.1991. It is
stated that the family composition and the status of the

family was got verified from the Mandal Revenue Officer,

4. In the meantime the applicant herein was provided

. with casual labour employment as narrickrated casual labour
on humanitarian grounds without any assurance that he
would be considered for employment assistance on compa=-
ssionate grounds. When the matter stood thus, letter
No.CP(3C)6670 dt, 27,.,10.1993 peecsdwed ffom the Ministry

of Defence was received for terminating the services

of the casual employees. His cpsual services weré ter-
minated and:he was not re-engaged afg%r that,
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5. This OA 1s filed for a direction to the respon=-

dents to provide him employment on compassionate grounds
considering his qualifications and eligibility and thereby

regularise his services ‘in accordance with law,

6. The fact that granting of terminal benefits and
family pension to the wife of the deceased was not dis-
puted. The family composition was also verified by ﬁhe
M.R.0O, It is a fact that the deceased employze is left
behind him a large tfamily cousisting of his wife, 3 sons
and a daughter, To méintain such a big family the family
pension received by the wife of the decesased may not.be
sufficient. However, wards of a casual labour is not
entitled for compassionate ground appointment if the

casual labour dies in harness,

1. cdnsidering the fact that only a meagre sum was
given to the wife of the deceased as final terminal bene-
fits, and as she has large family to maintain, the
respondents themselves have given casual employment to
the applicant herein on humanitarian grounds, ‘Hence,

it is justifiable if he is continued as a narrickrated
casual labpur in future if there is work in preference
to outéiders from the open market, Of course the question
of granting him temporary status and regularisation may
have to be considered in accﬁreénce with law and no

out of turn consideration can be given to the applicant

if he is engaged as casual labour,
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8, In the result, the following direction is

given;-

R~2 should engage the applicant herein as a
narrickrated casuwal labour if thereis work in preference
to treshers from the open market without retrenching
any of the casual labourers who are alreédy in service,
The applicant has to be considered for témporary status/ -

regularisation only 1in accordance with law,

9. The OA is ordered accordingly. No costs,

( R.Ranjarajan )

Member (Admn.)
Dated 15th December, 1995, ﬂq/ l
Dictated in open court, . M .fwnﬁﬂf
Grh/sd Deputy Registrar(Judl.)

Ceopy te:-

1., Flag Officar, Cemmanding in Chief, Eastern Naval Cemmand,
Naval Base, vVisakhapatnawm.

2. Admiral Superintendent, Naval Deckyard, Visakhapatnam.
3. One cepy te Sri. S.Kishere, advecate, CAT, Hyd.

4. One coﬁ;y te Sri. N.é.nm}araj, Sr. CGSC, CAT, Hyd.

.5, One cepy te Library, CAT, Hyd.

6. One spare Cepv.
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